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- CENTRAL ADMIN ISTRAT IVE TRIBUNAL
CALCUTTA BENCH

\)

NO.MeA.B6 of 1997
Y B,R.77 eof 1997

< Date of Order : 12.3.1998

Present s Hon'ble Mre.De.Purkayastha, Judicifl Member .

SoE.RA ILLAY
Vs.
5. MINGTI PANDEY
M5, MINOTI PANDEY
Vs

Se.E.RAILYAY

for the S,E.Railuay : Mr.P.Chatterjeer counsel.

for the eriginal applicént : Mr.B.C.Sinhs» counsel.

OROER

When the matter is taken up for admissions ld.smns;l'
Mr.P.Chatterjees 8ppearing on behalf of the respondentss submits
that the present M.A, besing No.86 of 1997 may be disposed of
in terms of the order dated 22.4.1997 passed in G.A.77 of 1897,

2. 1 have perused the order dated 22.4.1997 and it appesrs thet

- the interim erder has been medified after hearing ld.counsel

for both the parties.
3. M.A.86 of 1997 is thus disposed of.

4, 0.“077 of 1997 is adjmrned te 13.5.1998.
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(D.Purkayastha)
Judicial Member



